BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

Original Application No 114 of 2021 (SZ)

IN THE MATTER OF

Tribunal on its own motion Suo Motu

Based on the news item published in
Dinamalar Tamil Newspaper, Chennai Edition,
Dated 28-04-2021, under the caption

“There is danger due to bio-medical dumped on

Tambaram- Maduravoyal By-pass Road”. .- Applicants

-\V/s-

1. The Chief Secretary to Govt of Tamil Nadu,
Govt. Secretariat, Fort St. George,
Chennai, Tamil Nadu-600 009

2. The Principal Secretary to Govt. of Tamil Nadu,
Health and Family Welfare Department,
Govt. Secretariat, Fort St. George,
Chennai, Tamil Nadu — 600 009.

3. The Secretary to Govt. of Tamil Nadu,
Department of Environment & Forests,
Govt. Secretariat, Fort St. George,
Chennai, Tamil Nadu — 600 0089.

4. Additional Chief Secretary to Govt. of Tamil Nadu,
Municipal Administration and Water Supply Department,
Govt. Secretariat, Fort St. George,

Chennai, Tamil Nadu — 600 009.

5. The Chairman, Tamil Nadu Polluﬁon Control Board,
No.76, Anna Salai, Guindy,
Chennai, Tamil Nadu — 600 032.

6. The District Collector,
Chennai District,
District Collectorate Office,
No.62, Rajaji Salai, 4 th Floor,
Chennai — 600 001.

7. The District Collector,
Chengalpet District,
Collector Office, GST Road,
Chengalpattu — 603 001.
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8. Tambaram Municipality,
Rep. by its Municipal Commissioner,
28, Muthuranga Mudali Street,
Tambaram West, Chennai — 600 045.

9. Greater Chennai Corporation,
Rep. by its Commissioner,
Ripon Building, Chennai — 600 003.

10. Avadi Municipality ,
Represented by its Commissioner,
N.M.Road , Avadi- 600 054.

11. The District Collector,

1% Floor, Collectorate,
Thiruvallur- 602001.

REPORT FILED BY THE 8" RESPONDENT

|, Chitra, wife of Sukumar Hindu aged about 42 years, working as
Commissioner, Tambaram Municipality, Tambaram, do hereby solemnly

affirm and sincerely state as follows:-

1. | submit that | have perused the order of this Honourable
Tribunal dated 21-05-2021 passed while taking up this case suo-motu

based on the referred News reports.

2. On receipt of the said orders from this Honourable Tribunal, the
inspection of the concerned place was carried out jointly by this respondent
along with the Public and Sanitary department of the Municipality. It was
found the place in question was on the Byé-pass road that branches off
from the Grand Southern Trunk Road on the Irumbuliyur Junction and the
same lies within the jurisdiction of the National Highways Authority of India.
Further the Municipal limits of the Tambaram Municipality ends on the
Eastern and Northern side of the Bye Pass road. On the other side of the

Bye-pass road, the land is in the limits of the Perungalathur Panchayat.

3. As the NHAI is not a party to the present Application, this

respondent has addressed the NHAIl with regard to the envirohmental

issues that have been pointed out in the News reports. Fu her, the
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Sanitary Inspector was tasked with regularly patrolling the stretch of the

Bye-pass road and the vulnerable locations along the same.

4. The following initial steps have been taken at the outset to

address the problem.

A. affixing of warning board to prevent dumping wastes,

B. Clearing of bushes along the down slope of the junction of the
Bye-pass road with the access road to prevent the frequent
stopping of vehicles.

C. Regular patrol by the Sanitary Staff of the area until the NHAI

implements steps for maintenance.

5. During one of the said patrol of the NHAI road an Ambulance
was found parked in the junction of the Bye-pass road with the access road
leading from Tambaram towards Maduravoyal. It was also found that the
said Ambulance staff had dumped their protective gear such as gloves,
PPE suits and Masks in the said location. The said Ambulance owner was
imposed with a fine under the Public Health Act and the Fine of Rs 5000/-
was levied. Further a warning Board was erected as a temporary measure

pending the response of the NHAI.

6. The said Bye-pass road is under the control and maintenance
of the NHAI. Works including the repair and maintenance as well as
Conservancy work on the highway is carried out by the NHAI and the
Respondent herein has addressed the NHAI, Regional Officer, NHAI, with
office at Sri Towers, 3 Floor, DP-34 (SP), Industrial Estate, Guindy,
Chennai-32 by letter dated 11-06-2021.

£ As a temporary measure as already set out above, the place
was cleared by the Municipal workers and a board was also affixed in the
said location to deter the dumping of any wastes in the locality. Besides this

Bleaching powder has been sprayed to dis-infect the location.

8. It is humbly submitted that the said location of the junction of
the access road and the bye-pass road is having additional width which is
attractive to the vehicles that are passing through to stop briefly and

several drivers regularly stop to answer natures call. In order to d
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mischiefs, the down slope of the bund which was covered by bushes was

cleared and the location is no longer conducive for stopping the vehicles.

9. For the past one week after the steps as above were taken the
incidence of nuisances and dumping of wastes has not been noticed.
Further the NHAI has to be impleaded as a party to the present Application
for further action with regard to the Bye-pass road. This respondent has
tasked the Municipal Sanitary staff to ensure that there is no dumping of
wastes such as medical wastes in the area under its control. Further
separate arrangements are already in place with one M/s G.J. Multiclave
Pvt Ltd for the disposal of Bio-medical wastes such as PPE kits, gloves and
masks etc and the said Company has been given the work of properly
disposing off the said materials that are collected by the Sanitary workers
of the Tambaram Municipality. Monthly remuneration of Rs 20,000/- has

been fixed and it is being regularly paid for this purpose.

It is therefore prayed that this Honourable Tribunal may be pleased to
pass suitable orders in this regard in O.A. No 114 of 2021 and thus render

justice.

Solemnly affirmed on

This the 22" day of June

2021 and the deponent mmissioner
Herein has affixed her signature Tambaram Municipality
In my presence efore me

Advocate, Chennai
S.RAM SENTHIL KUMAR
ADVOCATE, E. No.'ZSQ'Z/(I}GR
# D5,31/15, 1st Main Road,
Gandhi Nagar, Adyar,
Chennai-600 020,
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BEFORE THE NATIONAL
GREEN TRIBUNAL (S2)
AT CHENNAI

0. A. No. 114 of 2021

REPORT FILED BY THE 8™
RESPONDENTS

V/5. P. SRINIVAS (828/1994).
" K. PONRAJ (2263/2009).
= PURUSHOTHAMAN(253/2011

COUNSEL FOR 8" RESPONDENT



